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AT BUIBES 13.9.2000  shri J.K.Karn, counsel for the applicant,
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Heard, ISsue notices to the respomenes as to
why contempt proceedings be not initiated against them

igrongn compliancé of the order dated 26.7.2C00 passed
* %" No.155/96 returnable within four weeks, Requisites

ided within a week, List it for hearing on 11, 4, 2c0l
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d@?a”’LMl/':Z/llo 4,2001 Shri J,K.karn, counsel for the applicant,
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None for the respordents,

The order has been complied with, amnd,
therefore, he does not wart to proceed@ with
ﬂ the contempt proceedings., In view of the above,
! summissions,of the learned counsel for tte -
applicant, the CCPA is dispocsed of as withdrawn,

Ao
( mﬁ )/M()

!




